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| | * Shri S.K Bariar, counsel for the applicants.
Shri R K.Choubey,ASC for the respondents._

: Learned counsel for the applicants submits that though this is a
case of regularization of part-time casual labourers but he has to go through
some recent decisions in that regard, hencé a time may be granted.

Put up on 05.10.2007 under the same heading. Further time

may not be granted
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